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On mention being made by both L}{/.I learned
counsel, the office is directed to place this case
before us today.

[Later:

In view of disposal of the First Appeal-

accepting the compromise entered between the

parties, Shri Anmole Prasad, learned counsel for the

Petitioner and Shri A.. Moulik, . learned Senior

Advocate appearing on behalf of the Respondent

take up a stand that now this Civil Revision Petition
T

[2] This Civil Revisionsdisposed of as having

has become infructuous.

become infructuous.
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Chief Justice
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